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THB MINISTBR. OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). A Coal 
Washery with a throughput capacity of 
3.50 mUlion tonnes of raw coal per annum 
was proposed at Bharatpur to meet the 
coal requirements of the captive thermal 
power station of National Aluminium Co. 
Ltd. The project has been dropped on 
considerations of cost of washed coal. 

Induction of Thermal Power Plant ID 
Kerala 

4679. DR. K.G. ADIYODI: Will 
the Minister of ENERGY be pJeased to 
state: 

(a) whether Kerala is a deficit State 
in power generation; 

(b) if so, whether Government pro-
pose to take steps on top priority for 
induction of a Thermal Power Plant with-
out further dclny in the current Plan ; 
and 

(c) if not, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) KeraJa is, by and 
large, able to meet its energy require-
ment. 

(b) No, Sir. 

(c) Does not arise. 

Year Employment 
Khadi V.I. 

1982-83 

1983-84 

1984·85 

[English] 

13.61 

13.59 

13.05 

RecommeDdations of Working Group 
set up to examJne Explo·slves Depart-

ment 

20.73 

21.92 

24.84 

4681. SHRI K. RAMAMURTHY: 
Will the Minister of INDUSTRY be 
pleased' to state ; 

[TraM/atlon] 

SettfDI up Khadl and Village ladultrles 
In Rural Areas for Generatiog Employ· 

ment . 

4680. SHRI MANVENDRA SINGH : 
Will the Minister of INDUSTR Y be pleaied 
to state: 

(a) whether Government propose to 
set up Khadi and Village Industries in rural 
areas so as to provide employment and 
vocation to villagers ; and 

(b) the number of Khadi and Village 
Industries set up in rural areas and tbe 
number of persons provided employment 
therein so far ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). KVle imple-
ments its programmes for development of 
Khadi and twenty-six village industries 
specified in the Schedule to the KVle Act 
mainly in rural areas. The work relating 
to village industries is being implemented 
generally through State KVI Boards. The 
number of persons who were employed in 
these industries during the last three years 
is as follows :-

Employment in Lakh Perlons 

Total in Employment 
Khadi And V.I. 

34.34 

35.51 

37.89 

(a) whether the workins group set 
up to examine the overall regulatory 
functions of the Explosives De~artment 
and to classify responsibilities which can 
be delegated by the Department to the 
inspectins Agencies within the stipulated 
period, i.e. by February 10~ 1986 has 
submiUed its report t and 



(b) jf so, tbe principal recommen-
d.tiQDI eel. tbe action taken thereon ? 

'"' . 

THE MINISTER OP STATE IN' THE 
DEPARTMENT OF INDUSTRIAL 
DltV8LOPMBNT (SHRI M. ARUNA· 
CHA1AM) : (8.)' and (b). The Wortina 
Group set up to examine the overall 
rcaulatory functions of the Explosives 
Department is ,expected to submit its 
repolt'b"tbib *\ef:ltprH, 198& 

. 4112. m., IC... SINGH 1)£0: 
WI1I . dftt. Mluister, of INDUS~RY be 
pita'" . to refer to tbe repl, liv.en to 
Unstarred Question No. 236 on 2-' 
February, 1986 re,ardtng applicability of 
lihra1i'" lIocoaiRa poliCY to Drug Indus-
tIT aftd~ ttate": 

(I)' wlaetlter it is • fact that a Dumber 
til, companies wbo obtained app.ronll 
uDd"" delice.", tdteme have stane d 
pro4uctfoD of IOrmulatJoftl omy ; 

(fJ" whether It i, a faot tba,t tbe 
approvaJ· of fornntlations· II linked wJth, 
th production of bulk drup ; 

(c) if so, the policy in this regard ; 

(d) whether his Ministry is moni-
to~ ek-'c:oMitieJll.. of the approval ; 

(it if 10. til 0' names of the compa-
'nie. w}loh: have coatravened tbe condi-
t ... ; 

(I) whether- his Ministry has taken 
any action aaainst those companies: 
and <.) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PaTltOCPlEMJCALS (SHRI R'.K. JAI-
CHANnR.A SINOH) : (a) None of the 
companies which have been issued Reris· 
ttatioDs under deJicensing scheme have 
zoported commencement of production of 
formulations. 

(b) to (d). Under tbe 199'8 DNa 
'olicy. fre.b approvals for formulations 

are-- subject to' fulfllmont of rati~para. 
meters (Ratio between value of bulle drltl 
production, ttl value of formulations pr'f)-
duction) wlUch, is 1: 10 for Non-PBRA 
Compan.les~ Compliance with ratio para-
meteft it examined before arafttio', fresb 
industrial licences.' 

(e) to (.). Do not arise. 

Suppl,;of g.' to' ~ .... Precle. Stet. 
Electricity Board Item Krishna Godavari 

Basi. 

4683. SHRI BHATTAM SRIRAM'A 
MURTY: ~in the Minister of PETRO • 
LEUM AND NATURAL GAS be pleased 
to state: 

(a) the details of the pote.ntialities 
of KrIshna-Godavari Basin as far as 
natural 188 is concerned; 

(b) where and to what extent the 
gas was produced after prolonged trial; 

(c) whether the Central Electricity 
Autbority was approached by Andhra 
Pradesh State Electricity Board with a 
plan for natural gas generation station of 
200 M.W. capacity; and 

(d) if so, with what results? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
N.ATUB.AL GAS (SHRI CHANDRA 
SHBKHAR. SINGH) : (a) and (b). ONGC 
is engaged in exploration of hydrocarbons 
in the Krishna Godavari Basin of Andhra 
Pradesh. So far, 13 wel,ls in the oDland 
and. 28 wells .in the offshore areas· ha.ve 
been drilled. Out of these, 7 wells in the 
omand and 6 in' the offshore have pr.oved· 
oil/gas-bearing. 

The exploration efforts at present do 
not permit a firm estimation of reserves 
which will enable steady supply of gas for 
commercial purposes. 

(c) and (d). The Andhra Pradesh 
State Electricity Board had recently in-
formed this Ministry of its intention to set 
up , •• -baled power gcnerat.~ facilities of 
200 NW capacity. Tbe CCJ)traJ' Ble~tr.i" 
A uthority have DOW infermed . u," that 




